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friend will help me from there. BBt he 
wants to satisfy everybody so that nohody 
will be satisfied. 

13.11 hrs. 

ESTIMATES COMMITTEE 
SEVENIY-THIRD REPoRT 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : I beg to present the Seventy-
third Report of EsUma tes Committee on the 
Minislry of Shipping and 'Transport-
Coastal Shipping. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

TWENTY-NINTH REPORT 

SHRI G. S. DHILLON (Taran Taran) I 
I beg to present the Twenty-ninth Report of 
lbe Cornmtttee on Publie Undertakings on 
action talcon by Government on the recom-
mendations contained in the Thirty-seventh 
Report of the Committee on Public Under-
takings (Third Lok Sabha) on Hin4ustan 
Sbipyard Limited. 

BUSINESS ADVISORY COMMITTEE 
THIRTY-FOURTH REPORT 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHURAMAIAH): 
I beg to move. 

"That this House do agree with the 
Thirty fourth Repo!t of the Business 
Advisory Committee presented to the 
House on the 7th April, 1969." 
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MR. DEPUTY SPEAKER: I have 
-.:ived your amendment. 

-it~~:~ 'Ii':~, fIR 
~arm~1 

MR. DEPUTY-SPEAKER: Your 
amendment is tbere. You are master of the 
Rules of Procedure. Tbe point is, that was 
not raised in the meeting ••• 

MR. DEPUTY SPEAKER: If that 
point had been raised and it was over-ruJee 
or disallowed than your amendment on tile 
noor of the House would have been in 
order ... 
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SURI RAGUU RAMAIAH: At the 
next meed ng of the BusinelS Advisory Com-
mittee we can consider it. 

MR. DEPUrY-SPEAKER, The ques-
tion is : 


